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RAJENDRA BABU, 'J.

The Petitioners before us were appointed as teachers
in the Panchayat Union El enentary Schools under the Taml
Nadu El ementary Education Subordi nate Service. Wen they
were working in such Mddl e Schools, they were upgraded as
Hi gh Schools and the Petitioners were transferred to the
H gh School s. The Petitioners were absorbed in the High
School Service but sone of the teachers, who were stated to
be junior to the Petitioners and who continued in the
Panchayat Union Elenentary Schools, were subsequently
promoted as Head Msters in the primary and the Mddle
Schools run by the Panchayat Union. They were allowed to
draw their pay in the scale of Rs.2,000- 3,200 from 1.6.88
pursuant to G O issued on 5.10.1990. The result was that
they started getting nore pay than the Petitioners did.

In those circunstances the Petitioners and others
appr oached t he Tam | Nadu Admi ni strative Tri buna
[hereinafter referred to as the Tribunal] for fixation of
their pay on par with the Head Masters in the Panchayat
Uni on school s. They cont ended that, apart from the
unfairness of being paid | esser salary, had they <continued
in the Panchayat Union schools, they woul d have become Head
Masters in the Prim ary/ M ddl e Schools on the basis of their
seniority and thus would have been entitled to draw such
hi gher scales. The Tribunal relied upon certain Governnent
orders and held that the teachers of the elenentary and
M ddl e Schools and the teachers of the Hi gh Schools
constituted one service and, therefore, granted relief to
them in some of the applications filed before it. But in
subsequent applications filed before the Tribunal, the
matter was reviewed and the cases of the Petitioners were
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